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IN THE CENTRAL ADMINISTRATIVE T KRIBUNAL
MUMBAI BENCH 'GULESTAN' BUILDING NO:6

PRESCOT_ROAD , MUWBAL :1

Original Application No, 543/97
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CORAM: Hon'ble Shri B.5. Hegde, Member (J)}
Akhilesh Kumsr Garg,
Resident of

Bhusaval, |
C/o Draughtsmaen Gr,I1I,

DRM's Officé, Central Railway,
Bhusaval, ene Applicent,

By Advocate Shri T,D, Ghaisas,
V/s.

Union of India through

The General Manager, °*

Central Railway, Mumbai CST,

Mumbai.

Divisional Railway Manager (Personnel)
Centrad Railway, Bhusaval,

Dy, Chief Engineer (Construction)
Central Railway, Jabalpur. «+. Respondents,’

By Advocate Shri Suresh Kumar,
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Heard counsel for«the parties.

Respite the directions of the Tribunal,
the respondents have not péid the amount. In the
circumstances, I hereby direct the respondents to
make the payment with interest with effect from
1577.95 at the rate of 12% till the date of actual

payment, The O.A., is disposed of accordingly.

(B.5., Hegde)
Member (J)
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